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[Shri Anand Chand.] say the time is ripe 
and something should be done. But let it be 
done in a way in which really people who are 
better off are affected. The executive authority 
would be getting wide powers which 
Parliament would be conferring on it in a few 
days under the Defence of India Rules. If they 
go and worry the people, the result of that 
might not be anything very substantial. 

Lastly, my friend from U.P. pointed out that 
some people have given their qualified support 
to the war effort. My friend. Mr. Misra, was 
rather touchy because the names of a few 
people who were connected with the Swatantra 
Party were mentioned. I do not want to utilise 
this House as a party forum. We are conducting 
here this discussion in a dignified manner. But 
as far as I remember, if I remember aright, the 
discussion to which my hon. friend referred 
related to a particular remark made in a 
meeting by members . that their support to the 
Government in the war effort would be 
qualified for the reason that the party as such 
had not full confidence in, or I might say was 
not behind, the Defence Minister of the time. 
Now, I do not know whether that was a happy 
ap-r roach about the defence effort or towards 
persons who were in charge of certain 
portfolios at a particular time. But that, I think 
was the context in which a reference was made 
and in which that qualified support was put on 
from the public platform. Well, the cause, we 
agree, if it existed at the time the statement was 
made, has since been removed. But even so, we 
here from the Swatantra Party have snid 
repeatedly—and I reiterate it on-e again on 
behalf of my colleagues and myself—that we 
are with the Government in its war effort cent 
per cent, that we have supported it not only in 
the other House but in this House also and that 
our support has been absolutely unqualified. 
All that we want is to help the Government in 
every way possible to drive the Chinese 
aggressors out of our soil. 

 

THE DEPUTY CHAIRMAN: You may 
continue at 2-30. The House stands adjourned 
till 2:30 p.m. 

The House then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two of the clock, THE VICE-CHAIRMAN 
(SHRI M. P. BHAR-GAVA)  in the Chair. 

ADJOURNMENT    OF   THE    HOUSE 
BECAUSE OF   THE   ABSENCE   OF 

INISTERS 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :  Krishna Chandraji. 
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SHRI FARIDUL HAQ ANSARI: Mr. Vice-
Chairman, may I draw your attention to this 
fact that there is no Minister present on the 
Treasury Benches? 

PROF. M. B. LAL ( Uttar Pradesh): Can 
there be a debate in their absence?    . 

SHRI RAJENDRA PRATAP SINHA 
(Bihar): We can. go on; there is no harm in 
going on. 

SHRI CHANDRA SHEKHAR: The House 
should be adjourned in the absence of the 
Minister. (Interruptions.) The House should 
be adjourned. Yes, Sir, how can you proceed 
without the Minister? If the hon. Minister is 
not present here, the House should be 
adjourned—we cannot wait for the Minister—
may be adjourned for two minutes or five 
minutes. 

SHRI RAJENDRA PRATAP SINHA: 
Either we adjourn for five or ten minutes, or 
we continue. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The House stands adjourned for 
ten minutes. We reassemble at 2-40 p.m. 

The House then   adjourned till 2-
40 p.m. 

The House reassembled at forty minutes 
past two of the clock, THE VICE-CHAIRMAN 
(SHRI M. P. BHARGAVA)  in the Chair. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mrs. Sinha, you ought to have 
bean here at 2.30. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
TARKESHWARI SINHA) : Sir, I tender my 
apology and express my regrets because I came 
a little bit late. There was some displacement 
of my watch time and I was delayed. I again < 
express my regrets. 

THE APPROPRIATION (NO.5) BILL, 
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